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I THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYﬁERABAD BENCH

AT HYDERABAD
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1. K.Yadagiri . _

2. P.V.Nagabhushanam : ' ’
3. K.K,Rao

4, T.Madhumathi

5. K.R.Sudhesh Kumar

€. G.Krishna Rao

7. R.Jayachand

8. V.George ‘

9. Konappa, (P.Anandl

10. K.Bhushanam

11. P.G.Krishna

12. S.P.Singh

13, T.Gopal

14, P,S.M.Krishns

15. S.V.S.Prasad

16. Meena

17. K.Suresh

18, P.Krishna .. Applicants.

Vs

1. The Union of India, rep. by
the Chief Postmaster General,
2p Circle, Hyderabad-1.

2. The S.S‘RI_M.'
Hyderabad Sorting Bivision,
Hyderabad-27. .. Respondents.

Counsel for the spplicants

*0”

Mr. BsES.A.Satyanarayvana

Counsel for the respordents Mr. B.N.Sharma, Sr.CGSC.

CORAM: ~

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON®BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
Wk ko

CRDER

CRAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J))

Heard Mr.B.S.A.Satyanarayana, learned counsel for
the applicants and Mr,Jaccob for Mr.B.N.Sharma, learned

counsel for the respondents.
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2. There are 18 applicants in this OA., They were
initially sppointed as Short Duty SAs and their services

were regularised w.e.f., 1-8~88,

2. They have filed this OA for a direction to the

respondents to count the services rendered by them as

Short Duty)RTS&s as regular service from the date of their
initial appointment and for consequential benefits.

4. The grounds and relief claimed in this OA are
similar to the grounds and relief claimed in OA.682/97 and
batch decided on 31<3-99. " The reasons stated therein for
rejecting the claims of the applicants therein euqlly apply
tb this OA. Hence, for the ressons stated in 0A.682/97 and

batch this OA is also dismissed. No order as to costs.,

.JAI TSHWAR) {R. RANGARAJAN)
; m}% o) MEMBER(ADMN.)
G\t

(%PDL
Qgtgd s The 8th April, 1999. ﬁh”LA

______ o
(Dictated in the Open Court) Pl
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